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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

IN

ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini, Mahasachiv, Sunder
Nagar Progressive Development Forum(R), 10,
Indira Market, BBMB Colony Sunder Nagar,

District Mandi (H.P.)
..... APPLICANT

VERSUS
1. Ministry of Environment, Forest and Climate
Change Through Its Secretary
2. State of Himachal Pradesh through its Chief
Secretary H.P.
3. Himachal Pradesh Pollution Control Board
through its Member Secretary
4. National Highway Authority of India through its
Project Director, PIU- Mandi, Bagla Muhal
Chakkar, PO Nagchala, Mandi.
District Magistrate Mandi (H.P.)
&) 6. District Magistrate Bilaspur (H.P.)
wﬁu’m{n frewes Project Drector RESPONDENTS
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National Highways Authority of India

afteiiern / STawagT g1 978 \ e
i‘ ATTRST

PIL Mand) ¥
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REPLY ON BEHALF OF RESPONDENT NO. 04- NHAI,
PROJECT DIRETOR, PROJECT IMPLEMENTATION
UNIT- MANDI (H.P.) SUPPORTED WITH AFFIDAVIT

1. That it is humbly submitted the answering Respondent No.
4- NHAI, PIU Mandi is filing the instant reply in pursuant to
" the order dated 08.07.2024 passed by the Hon’ble Court in

\ the instant matter, whereby, one more opportunity has

. e been granted to the answering Respondent No. 4 for filing of
X '\tp-u , 0§ ee v 25 | reply in the present matter.
NGB L oqi :
A A
L4 X . That National Highways Authority of India is a statutory
body created by an Act of Parliament i.e. The National
= ; . : ..
g Highways Authority of India Act, 1988 under Ministry of
g Road Transport and Highways to execute projects of
National importance for development and maintenance of
§ National Highways in different States of India with regard to
é T those stretches of National Highways vested in/entrusted to
+ / it by Central Government.
3. At the outset, it is humbly that the present Original

Application under Section 14 and Section 15 of National
Green Tribunal Act, 2010 has been registered by this
Hon’ble Court by exercising suo-moto jurisdiction taking
cognizance of letter dated 13.08.2023 sent by Ashwani
Kumar Saini (Applicant/ Complainant), who 1is the

Mahasachiv of Sunder Nagar Progressive Development

wﬁmm Project Director
wreEl ety roEEl Wity

National Highways Authority of Indis |
gl / BT ST Fody !=
| L ,,J:na.-ﬂ--*

PIU Mandi L S
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Forum (R). In the said letter it has been alleged that illegal
mining is being carried at large scale out on the hilly area
situated in Kiratpur Sunder Nagar Four Lane. It has been
further alleged that huge quantity of bajri, stone and other
mineral material is being extracted illegally which is in

violation of environmental laws and norms.

That this Hon’ble Court was pleased to constitute Joint
Committee comprising Himachal Pradesh State Pollution
Control Board, District Magistrates, District Mandi and
Bilaspur, State of Himachal Pradesh vide its order dated
07.03.2024 and has further directed the Joint Committee to
submit a factual report within two months, after visiting the
site and collecting relevant information and listed the

matter on 20.05.2024.

That it is to apprise this Hon’ble Court that answering
Respondent No. 4 had undertaken to construct a four-lane
road of Kirartpur to Nerchowk Section of NH-21 (Old) {from
KM 0.000 to Km. 12.750 & 158.500 KM to 182.215
excluding Sundernagar bypass) (Pkg-1) in the State of
Punjab & Himachal Pradesh (Brownfield}.

It is submitted that the work of constructing a four lane
road has been executed by the NHAI through different
agencies i.e. Contractor/Concessionaire. Furthermore, it is

worthwhile to mention, herein that the Project of

fgiroren /oS goTd qod 7

Nationa! Highways Authority of India J
st i e e

Py Mandl

L
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constructing a four lane road of Kirartpur to Nerchowk
Section of NH-21has been completed and is operaticnal

since 05.09.2023 for public and the traffic and is plying

smoothly.

7. That the answering Respondent No. 4 has received two
letters bearing No. PCB/R.O/MND/1234/0.A = no.
48/2024/-2925-28 dated 28.03.2024 and

PCB/RO/BLP/160/0A No. 48/2024/-1854-61 dated
21.03.2024 from Regional Officer, HPSPCB Mandi and
Regional Officer, HPSPCB Bilaspur, whereby some
information were sought in pursuant to the order dated
07.03.2024 passed by the this Hon’ble Court in OA. No.
48/2024- Ashwini Kumar Saini versus State of H.P. It is
humbly submitted that the answering Respondent No. 4
has clarified vide its letter no. NHAlI/PD/PIU-Mandi/2023-
24/05/10 dated 02.04.2024 in lieu of the aforesaid letters
that the contractor (EPC) had not extracted and utilized
any mineral materials from the scope of excavations.
It has been further clarified by the answering Respondent
No. 4 that total muck generated in the project length from
excavation with in ROW is approx. 400000 cubic meter
which is not usable in construction of project as per
MoRTH specification and the contractor (EPC) has disposed
the same in the land of local people as per their
requirement and the same was certified by Authority

qﬁm\ggﬁﬁn&igfga rlZlC{ E; Geo Design & Research Pvt. Ltd.

}ﬂT’!’i‘ﬁﬂ eTedrn wrorErdf wfeeTer - 7 : .

National Highways Authority of Indus

gfreia=, ST g wedt
PIU Mandi
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A Copy of letter no. NHAI/PD/PIU-Mandi/2023-24/05/10

dated

02.04.2024 is

ANNEXURE NO. 1

annexed

herewith

as

That it is to apprise this Hon’ble Court that the answering

Respondent No. 4 does not provide any permission/NOC for

cutting of hills at any location. Further, a necessary

permission of right to access must be obtained as per
Section 28 and Section 29 of the Control of National
Highways (Land & Traffic) Act, 2002 NH Land and Traffic

Act, 2002 for private constructions on Highway. It is

worthwhile to mention herein that since, cutting of hills was

observed, the answering Respondent No. 4 has issued

notices for unauthorized access to the land owners. The

same is tabulated for your reference as below:

Sl Location in Distt. Name of land owner | Notice No.

No. Mandi & Date

1 | Near Pungh on four Muni Lal 150 dated
lane, Sundernagar 10.05.2024

2 | Near Jio Petrol Pump, Sh. Balak Ram s/o 146 dated
| Sundernagar Gokul Dass 27.04.2024

3 | Village-Chamukha, Sh. Surender Sen s/o 147 dated
Sundernagar Padam Singh Sen 27.04.2024

4 | VPO-Jarol, Sundernagar | Sh. Jagdish Chand s/o | 113 dated
Sant Ram 06.02.2024

5 | Near entry to Tunnel Sh. Jagar Nath 155 dated
No. 4 10.05.2024

gt frEns Project Dnecior
wTeArg ST WA Wi T
National Highways Authority of India
wfraTorT / wEaT goTd 9vEr

P Mand
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6 | VPO-Dehar, Near Baloh | Sh. Amar Singh s/o 136 dated
Toll Plaza Lakhu Ram 15.04.2024

7 | Village-Chamukha, Sh. Sanjeev 122 dated
Sundernagar (Near 10.02.2024
Petrol Pump)

A Copy of some of the Notices issued by NHAI for
unauthorized access to landowners are collectively annexed

herewith as ANNEXURE NO. 2

9. That furthermore, it is submitted that the land owners who
were developing their plots on their own land has now been
stopped by District Administration and no
mineral/material was extracted for the purpose of
sale/commercial activities. However, it is humbly
submitted that- to monitor hill cutting & its regulation does

not fall under jurisdiction of NHAI

10. Thus, in the view of above what has been stated herein
above, it is expedient in the interest of justice that this
Hon'ble Court may kindly be pleased to dispose of the
present Original Application No. 48 of 2024 qua the
answering Respondent No. 4, so that justice may be done,
and/or pass any such other or further order or direction,
as this Hon'ble Court may deem fit and proper under the

@J/ facts and circumstances of the present case.
gtygrA=T" s Project Director

National Highways Authority of India

aqfegror / Hraaas gaTs Hod

PiU Mandi
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PRAYER

WHEREFORE, in the view of above what has been
stated herein above, it is expedient in the interest of
justice that this Hon'ble Court may kindly be pleased to
dispose of the Original Application No. 48 of 2024-
Ashwani Kumar versus Ministry of Environment & Ors. of
gqua the answering Respondent No. 4- NHAI, so that
justice may be done, and/or pass any such other or
further order or direction, as this Hon'ble Court may
deem fit and proper under the facts and circumstances of

the present case.

AND FOR THIS ACT OF KINDNESS THE RESPONDENT
PARTY NO. 4 SHALL REMAIN FOREVER OBLIGED.

vy

FOR RESPONDENT NO. 4- NHAI
“HIROJEGT DIRECTORo:
aredriNHAT PIUSNMANDDT o
nNational Highways Aufhority of India
afegisren / wTdwes gord Judr 7

Pl Mandd
THROUGH
FOR AWADH LAW OFFICES
==
[M HD. YASIR ABBASI)
PLACE: NEW DELHI ADVOQCATE
DATED: 08.08.2024 REG. NO. UP/9432/2022

(TR D/603/2007}
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI
IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini, Mahasachiv, Sunder Nagar
Progressive Development Forum(R), 10, Indira Market,
BBMB Colony Sunder Nagar, District Mandi (H.P.)
..... APPLICANT
VERSUS
1. Ministry of Environment, Forest and Climate Change
Through Its Secretary
State of Himachal Pradesh through its Chief Secretary H.P.
Himachal Pradesh Pollution Control Board through its
Member Secretary
4. National Highway Authority of India through its Project
Director, PIU- Mandi, Bagla Muhal Chakkar, PO Nagchala,
Mandi
5. District Magistrate Mandi (H.P.)
6.  District Magistrate Bilaspur (H.P.)

w 1

-------

RESPONDENTS
\S)/ AFFIDAVIT IN SUPPORT OF ACCOMPANYING REPLY
gfr=n fargers Project Director
el wpesny wEnt o
Maticnal Highways Authority of india
GRS/ STdRagT §Te WISt
HY e Lokesh Kapoor Advacate
Notary Public {Rea. No. 308)

I Mgnd, i:(Humﬁn-d-——-‘ﬂ~
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I Varun Chari, aged about 36 years, Son of Shri Suresh Kumar
Chari; Profession- Government Service, presently working as
Project Director, PIU- Mandi having my office at Bagla Muhal
Chakkar P.O. Nagchala, Tehsil Balh and District Mandi (H.P.}-
175021 the deponent herein, do hereby solemnly affirm and
state on oath as hereunder:
That the deponent is Respondent No. 4 in the above noted
Original Application No. 48/2024- Ashwani Kuamr Saini
versus Ministry of Environment, Forest and Climate Change
& Ors. and is working as Project Director, NHAI PIU-Mandi
and as such is well conversant with the facts and
circumstances of the present case based on official
information and records maintained in the ordinary course
of business by NHAI and competent to file the present reply
supported by Affidvait. A copy of the Photo Identity Card of
the deponent herein is annexed here-with as
ANNEXURE: A.
That the deponent has read the accompanying reply and
understood the contents therein and state that Para Nos. 1
and 2 is based on personal knowledge and that of Para No.
4,5 6,7,8,9,10 are based on records and those of Para no. 3,
and 10 are based on legal advice received the same are true
and correct to the best of my knowledge and belief.
That the deponent submits that the annexures annexed to

the reply are true copies of their respective originals.

DATED: 08- 08 -2\ .
PLACE: MANDI et DEPONENT ...

WIRETT TSR] TEE URsRer s

A - National Highways Authority of India
! g~ TRvgw g wody

| P Mandi
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VERIFICATION:

I, the deponent above named, do hereby verify that the
contents of Paras 1 to 3 of the aforesaid affidavit are true and
correct to my knowledge and record and legal advice received ,

no part of it is false and nothing material has been concealed
therefrom.

Affirmed on this the B-Haay of August in the Year 2024 at Mandi.

DEPONENT

areardr famed Project Lireclor
ekt v rwArt ofereol . i
National Highways Authority of !ndia
qRraToTT ¢ wrdvaas grd qoSY -
2iU Mandi

larall -~
understand the dec
statement atthe time making thereo
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELHI

IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini
..... APPLICANT
VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

....... RESPONDENTS

ANNEXURE: A

ID OF THE DEPONENT

afegror fagws Project Direcior
e wrstv ot wiwer o
Maticnat Mighways Authority of India
afrey / BTEEEH SPTS udT

Py Mandl
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Notary Public (Reg. No. 306)
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELEI

IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini

..... APPLICANT
VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

....... RESPONDENTS

1

THATAAT 145 Project Director
National Highways Authority of India
qErTHAy  wTdvEaR geg o)

PiU Mandi
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National Highways Authonty of India

iMmistry of Road Transport and Highways, Govt. of India)
MHAL r"U“Mnﬂd! Bz t{‘h Mﬁgha' Chakkar P D Nagcha 3, Teh. Baih, [Hsit. b"arr'ia Fin

T HIEN

- 175021

NHAI/PD/PiL-Mandi/ 2023-24/05/ o, Fiby vh
To,

Regional Officer,
HPSPCB Bilaspur
- Distt. Bilaspur (HP)

‘Regional Officer,
' HPSPCB Mandi
Distt. Mandi (HP}

Order dated 07.03.2024 passed by the Hon’ble NGT in O.A. No. 48/2024
titled as Ashwini Kumar Saini V/s State of H.p.

Subh:

i} Regional Gfficer, HPSPCB Mandi office letter no. PCB/R.Q/MND/1234/0.A
n0.48/2024/-2925-28 dated 28.03.2024.

i) Regional Officer, HPSPCB Bilaspur office letter no. PCB/RO/BLP/160/0A
No.48/2024/-1854-61 dated 21.03.2024.

Ref:

Sir,

With reference to above mentioned letter nos (i) & (ii} vide which some
information has been sought from this office.

2, In this regard, the project wise detail is as under:

~ Project Name

. genarated and management of.

Detail of complete stretch from

Kiratpur fo Sundernagar including
length of stretch,

extracted 3 utitized, Muck

| same,

“alance work of K1ratpur i
to Nerchowk section of -

The total (ength from Kiratpur to

Nerchowk section under (Brownfisld

total material

Present status of
fourlane ie.
work completed

and under |
progress.

P[‘ojec't T s
completed  and

Section)

is 30.53 KM and EPCoperational since
Contractor had not extracted & : '

{ NH-21 (from Km 0+000
10.02.2023

“to Km-12+4750 & Kmo

158+500 to Km. utilized any mineral materials from
182+215 excluding ' the scope of excavation. Total muck '
: Sundernagar bypass) ' generated in the project length from

excavation with in ROW is approx.
400000 cubic meter which is not!
“usable in construction of project as
¢ per MORTH specification and the EPC |
i Centractor has disposed the same in |
the land of local people as per their
:'  requirement. The same was certified |

by Authority Engineer M/s Geo

Des;gn & Research Pvt. i_td

" (Pkg-1) in the state of
' Punjab &  Hfmachal
Pradesh (Brownfield).

‘Balance  work o
‘/ e -5 g 6, WaTv—10 g9, :rrcg’ fesei—110075
ﬁeg%fgrgjg&%"(écﬁgfb Seetor-10, Dwarka, NMew Delhi - 110075
s v wrsran wfeeseer -
MNational Mighways Authority of India-
GRTTAT S TR0 5T wody
PiL) Mandi
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Highways Authority of India

{Wilnistry of Road Transport sad Righways, Govt. of india}
MHA! PlU-Mandi, Bagla Mubal Chakkar P.O. Nagehala, Teh. Balb, Distt. sanddh, Pin 175021

Erail: mandi@nhat

Lorg ; pd.mandipiu@grmaiicom | Phone: 01905 246333

- Kiratpur Nerchowk

section of NH-21 {from

Km. 12+750 to Km.

26.500, Km. 126+500 to

Km 158+500 including
ACC Uink road from Km
0+000 to Km. 2+003),
{Package-2) in the
State of  Himachal
Pradesh (Greenfield).

Nerchowk section under (Greenfield compteted &
Section) is 47.75 Km. Total muck to | operational since
be generated = 6,41,256 Cum & - 05.09.2023 and |
Total muck utilized in the Project = under Operation
4,08,010 Cum & Total muck dumped &  Mainienance
in private land = 2,34,080 Cum. The phase.

same was certified by Independent

Engineer  M/s Intercontinental
Consultants and Technocrats Pyt
Lid.

3. This is for information and necessary action.

Copy to:

Project Director
-~ NHAI, PiU-Mandi

i) The Member Secretary, HP State Pollution Control Board Shimia {HP).
iii) Deputy Commissioner, Mandi Distt. Mandi (HP).

“& s i} Deputy Commissioner, Bilaspur Distt. Bilaspur (HP}.

verrmT g ofi-s U9 6, €FTR—10 NI, ¥% [qecli—110075
Head Office: G-B&6, Secior-10, Dwarka, Noew pelhit ~ 110075
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BEFORE THE NATIONAL GREEN TRIEUNAL, PRINCIPAL BENCH,
AT NEW DELHI

IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini

. APPLICANT

VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

....... RESPONDENTS

of¥are=n Fews Project Director -—-
National Highways Authority of India
af¥arst=l / SrdwTad goTE Hody

Pl Mandi
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AR U OHNT HIEeRvl
National Highways Authority of India
(Ministry of Road Transport and Highwavs, Covit of Indiaj;
NHAI PiU-Mand:, gogla Munat Chakkar 2.0 Nagchala, Teh Balh, Distt. Mandi, Fin - 175021
Email: mandi@nhei o ; pd.mandipu@email.com | Phone: DI805-246383 1

|
. rol
#a qEAT Re=res i' %L’. \! 1o} M

[T/ FSY A7 _gg Afew :

woRTH guidelines circular No. RW-NH-33032/81/2017-S&R(R) dated 26.066.2020"

e ¥
& 7 . ...{ ..... s.‘.z....}z_...L._.,Jh ........................ o /R
per Vit Charukha keh ‘m&.{&!(ﬁa Mcm&z 1~\ ? et o |

anget g fear o & 5 owshw oomnl He—205, 154 Y- 08 (old NH-21) &
Rare G4 TE-XETY B B Y ARG WRER RIS homnt At 1085 9 RS
F el wrdty wdm vt miferr B @ W@ T # wsfa oot
B-03, (0ld NH-21) 3 %ﬁw%%wmwﬁsw@aw@@ﬁ/mm
o6 | M YA XYY) w smwe g sdenPres wv @ Pwb ad sow /v
A S B g o vw-wme A gy 9 we ) § afv et womret o) gt
@l @1 W TTEs ATEEl B FIerT SRR € WeT @ U GEHES 81 @ R e ¥
feomfdat /aRus G@ar RW-NH-33032/01/2017-S&R(R) _RR¥1i® 26.06.2020° &
JTIR O SiFAerEw den eorss ades €1 Faiey o T9a &Y 07 o 9

ARy el o ot @ 9 w B a0 ey st o1 Jwe /'eH
@ fae wrph wrded o onoeh | fore R gaR oY R oF wd o Bl and &
Liif

KX/ ‘ =1
Ut @ e r‘iﬁﬁ ﬂwﬁ?’&;ﬁ’i/ﬁw e

L‘Rﬂ:‘rmw ﬁ/tam Project Directo = RysTT W ER2 w {fRosio)
i i wrwart afraror

Highways Aythority of.India
}ﬁﬁgﬁqﬁﬁw —5 UT 6, WEIX—10 §INST, 9% f&ooil~110075

it Ma Hem} 5 ffiee: G-5&6. Sector-10, Dwarka, New Delhi - 110075
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HRAR RIE oM TiEeTr
wEw yResT ofiy vt 99T TR GveT
National Highways Authority of India
{Minstry of Road Tearsport and Highways, Govt, of indial i
arAl PIU-Mandi, Bagla Muhal Chakkar P O Nagchala, Teh, Bath, Distt, Mandi Pip - 175071 i
Email, mandi@nhacors ; pd.mandinu@email com | Phone; 01805-246383

gA B it | ":"H_ 20 »‘T

[/ 999 o & Afes

"MaRTH guidelines circular No. RW-NH-33032/01/2017-5&R({R) dated 76.06.2020"

Q1 &,
'{-.. : A\ i A Fa
e (. haoiu Khe. ,: o. W‘;‘oobcq Hc,na.,;nif frmrerer ey

WWMWb%W%MW—mS 154 T4 03 (old NH-21) &
W@?@»W&%mﬁ%ﬁwwmﬂﬁﬁamﬁa@ﬁmﬂmﬁﬁmm
# swfa urd wshm wonn ooy @ Read @ w2 wshe wemrd
g@ﬂwg{odwe@i}@sﬁﬁweﬁaﬁw&gtﬁmw%mmﬁm&@aﬁ/mﬁw
oo {LCHIR LK g@ g Ry arufys wg ¥ fuin st g /ey
& W b WQ— T F gEn ST wN v B el e e o aEn
T A A AED e B (e R & ¥ ¥ @7 geeAr 8 w1 e e
AT 3 T 2 @ O B9 @ ey uew uRgsd v oot dueiE, YRT OReR B
feanfacat s aftes e RW-NH-33032/01/2017-S8R(R) _[&#I® 26.06.2020" &
IR ST SifTSET Tt AMmeTsE S9ed §H Hred P UET BY U4 S A
faem as et @) O T |

TR s ot wrfeRey B 9w ER arer OO sy w8t gwn /g
B forg wrplt wrdady & el et fod waw @ afy ve wd @ e arg o
Bt g

b Wv@amm

RIS HEeT 3@ Avd (fBovo)

qﬁmm\gj{xg;@@;ag@a;,eﬁlrﬁ o¥ 6, WaTv—10 FWR®EI, A% faeell—110078
W st wrorHsndeliige: G-3&4, Sqoior-10, Dwarka, Ngw Delh: - 110075
Natlonal Highways Authority of Indis
S OTERIGH FHTE A
U Mandi -

. -
HO. 308
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AR U ST iEeRo)
wew wRYER ol weErt W, ARG SR
National Highways Authority of India
(Ministry of Boad Transport and Highways, Govt. of india} :
NHAIL PtU-handi, Bagla Muhal Chalkkar # O Nagchala, Teh. Bath, ©istt. fdandl Pin - 175001
Email: mandi@nhal ore ; pd mandipiv@emsil com | Phone: G1905 7463483

“MoRTH guidelines circular No. RW-NH-33032/01/2017-S&R(R) dated 26.06.2020"

Jar #H,

e M CETTREN PN RN 72 - IS "SU - ¥, [: R S €

Ml“).“:::‘g\u\m,i\&cﬂ;?m%m\n} Rarad e
araey gfew 5w war § fy wefm womn] ERr-208, 154 U 03 (old NH-21) B

fierr 9 VE-XWE @ B VY WV WReT B O Uuen aftfiem, 1966 @ gR1-5
7 smrfa Wi e oot wleew w® Reder® R o #) usfw v
HEn-03, (oid NH-21) & Filtwer & o ug v 5 odn <ot & IR /TR @
oo LM T AL, M w amg gwr slufre wu @ Pl ol /e vy fed
T B W 6 weran ue SE-gE ¥ g 9o ax 8§ el sy vt g asr

mmmmmaﬁwmﬁﬁw%@m%ﬁmmw%i

W HUBT FETF TR & 6 Iyt derda fafer ol /< /ude a @ 5
T B g A B I 2w B arex “wee uRyey gz Tt wumn, NG WoeR @
Ranidvl /ofRus  wwmr  RW-NH-33032/01/72017-58RR) REi®s  26.06.20200 3
AR AT TS wen Sieerd ondsw g wiaterm oY U Y g ey 9
e g faet ord @) 9d v

MRETY Wiy ot w6 o ov 2 g 09 sl el B e /e
@ fav wrrh erfard B Al R R rer o 8y vd od @ e o @

. gummafea of—8 vd 6 wawi—10 gD, 93 fesfi-110075
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VAKALATNAMA

RET '‘BLE N
PRINCIPAL BENCH. AT NEW DELHI
IN .
OR L APP TION NO. 4 F 2024
IN THE MATTER OF:
Ashwini Kumar Saini veun APPLICANT
VERSUS
Ministry of Enviroament, Forest and Climate Change Through [ts Secretary & Ors.
RESPONDENTS

I/'We National Highways Authority of India, PIU-Mandi, through its Project Director having its office at Bagla Muhal
Chakkar P.O. Nagchala, Tehsil Balh and District Mandi (H.P.}- 175021 Respondent No. 4 herein; the undersigned do hereby
notinate and appoint:-

AWADH LAW OFFICES
Advocates & Legal Consultants
Address [or Correspondence: 1/121, Vikas Nagar, Lucknow
E-mail ID: aloadvocatesi@gmail.com

1o be counsel in the above matter and for me/us and on my/our behalf to appear, plead, act and answer in the above Court or
any appellate Court or any Court to which the business is transfer in the above matter, and to sign and file petitions,
statements accounts, exhibits compromise or other document whatsoever, in connection with the said matter arising there
from and also to apply for and receive all documents or copies of documents, depositions etc. and © apply for issues of
surunous and other writ and to apply for and proceedings that may arise there out and to apply for receive payment of any or
all sums or submit the above to arbitration.

Provide, however, if any part of the Advocate's fee remains unpaid before the first hearing of the case or if any hearing of
the case be fixed beyvond the limits of the town; then and in such an event my/our said advocate do appear in the said case he
shall be entitled to an outstation fee and other said expenses of travelling lodging etc. Provided ALSO that if the case be
dismissed by default, or if it be proceeded exparte, the said Advocate(s) shall not be held responsible for the same. And all
whatsoever my/our said advocate () shall lawfully do. 1 do here by agree to and shall in future ratify confirm,

Accepted:- @r
FOR AWADH LAW OFFICES : /Hiﬁ'" Project Director
et vt wrorEt wityeser

e wrdwTe e oS
PIU Mandl

<

{MOHD. YASIR ABBASI)
ADVOCATE
Enrollment No: UP 9432/22
{TR D/603/2007)
Mobile No. 9559222288

National Highways Authority of India



